IN THE GENTRAL ADMINISTRATIVE TRIBUNAL,’ JALFUR BENCH, JAIPUR,

GA 25/98

DATE OF ORDER: 15,01.2003

Chiranjee Lal Bairwa son of Shri Prabhati Lal Bairwa aged 43

years by caste Bairwa. Resident of Ram Nagar Colony, Bandikui

at present employed as Senior Helper in Western Railway and

posted as Bandikui,

niy T

ses e mplicant.

ORDER (ORAL)

In this OA, following reliefs hawe been sought:-

hat the name of respondent No, 4 be strucked off from

the orders issu2d by respondent no, 3 on 20.,10,97 and 12;12,97

whereby

the purp

the name of respondent No, 4 have been included for

ose of wriften test and interview respectively,

1) That the order dated 29,12,97 and 31712,97 issued by

responde
sionally

one seat

nt no, 3 whereby the respondent No. 4 has bean provi-
promoted to the post of Asstt, Telephone Operator on

reserved for Scheduled caste be set asidey

VERSUS
l,,  “Union of India through the.General Manager, Western
Railway ) Churchgate, Mumbai
2§ Sr, Divisional Personnel Officer, Western Railway,
Jaipur
33 Divisional Signal Telecom Engineer (E), Western Railway,
Jaipur.
4y Badri Narain son of Shri Shola Ram‘f§§ffj§§§§éﬁ§iiifiﬁif;
working | as ATIQ, Western Railway, Jaipur,

..., Respondents ,

Mr. Pankaj Bhandari, Counsel for the applicant,
Mr, S.S| Hassan, Couns2l for the respondents,
CORAM: |
Hon'ble Mr, H,0. Gupta, Member (Administrative)
Hon'ble Mr. M,L. €hauhan, Member (Judicial)



_recordy

—lem

iii) T+at the respondent nos, 1 to 3 be directed to promote

the appli

cant on the post of Assistant Telephone Operator

(reserved for SC) as he is the only qualifying candidate as

per notij

2. Th

additione
3.0 He

3al Dy

the appli

ication dated 28,7,97 and rules provided for the same."

e respondents have contested this ©OA and also filed

1 affadavit, The applicant has not filed rejoinder,

ard the learned counsel for the parties; and perused the

ring the course of arguments, the leamed counsel for

cant fairly concedes that Para No, 152 of IREM shall

be relevakt which provides that all Group 'D' employeess shall

be eligib
Cparator,
23,7.97 (
categorie
dent No,

in the sa

le for the selection to the post of Asstt, Telephone
However, he submitted that the notification dated

Anne xure A/1) only specifies the eligibility for three

5 of employees and that the category of private respon-
4 whose designation is Wireless Chaprasi is not included

id notification, He had to file this OA based on this

notification, The cbntention of the learned counsel for the
applicant| appears to be correct in as much as notification does
not invites application from the category of persons having-
designation of Wireless Chaprasi., The learned counsel for the
respondénts submits that althdugh there was error in the notifi-
cation but as per eligibility list contairied in Annexure A/2

and issued suBsequently, the name of private respondent appears.‘

He further submits that the applicant /cemmot have any claim

since the
statutory
submitted
TQd Grade

action of the respondents is in accordance with the
provisions contained in Para 152 of IRSM, Hg ‘also
that the applicant has been subsequently promoted as
TII in i999 and TCM Grade II in 200l.

7




3.2
the v
case,

to cC

(M.L.
MEME

-3

In view of the submissions of the parties, we are of
riew that no judicial interference is called for in this
Accordingly, this QA is dismissed without any order as
tse

-

CHAUHAN) _ (H.0. GUPTA)
ZR (J) MEMBER (A)




